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641 Regristration
and for levying rates and taxes, in the several
stations of the Settlement of Prince of Wales’
Island, Singapore, and Malacca,”

Mg, PEACQOCK gave notice that he
would on the same day move for & Commit-
tee of the whole Council on the Bill * to

rovide for the dissolution of the Bengal

ariners and General Widows’ Fund Society, |

and the distribution of the fonds belonging

thereto.”
The Council adjourned.

Saturday, December 6th, 1856.
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HINDOO POLYGAMY,

Tae CLERK presented the following
Petitions, praying for the abolition of Hin-
deo Polygamy :—

A Petition of Hindoo inhabitants of Ben-
gal,

A Petition of Hindoo inhabitants of Nud-
dea.

A Petition of Hindoo inhabitants of Sul-
kea and ita neighbourhood, in the district
of Howrah.,

A Petiion of Hindoo inhahitants of Shib-
pore and its neighbourhood, in the district of
Howrah.

A Petition of Hindeo inhabitents of Buri-
sa and its neighbourhood, in the district of
the 24-Pergunnahs.

A Petition of Hindoo inhabitants of Keer-
poy and its neighbourhood, in the district of

LR | e e | B
L‘ A Petition of Hindoo inhabitants of Man-
MESSAGES FROM THE GOVERNOR |oor and its neighbourhood, in the district of
GENERAL. Burdwan.
The following Messages from the Go- d J;L Petition of Hindoo inhabitants of An-
ool.

vernor General were hrought by Mr., Grans
and read,
MESSAGE No. B5.

The Govemor General mforms
Legslative Council that he has given his
asgent to the Bill which was by them |
on the 29th November 1856, entitled *A |
Bill for establshing 2 Toll on Boats and
Timber passing through the Kurratiya River
in the District of Bogra.”

By order of the Right Honorable the (Go-

vernot (General,
CECIL BEADON,
Secy. to the Govt. of India,

ForT WILLIAN,
The 5tk December 18356.
MESSAGE No. 86.

The Governor Greneral informs the Legis-
lative Council that he has given his assent
to the Bill which was passed by them on
the 290th November 1856, entitled, ™ A
Bill for the better recovery of arrears of
Revenue under Ryotwar Settlements in the
Madras Presidency.”

By order of the Right Honorahle the
Governor (zeneral,

CECIL BEADON,
Secy. to the Govt. of India,

}

Fort WILLIAN,
The 5th December 1856.

the |

A Petition of Hindoo inhabitants of Pub-
na.
Mr. GRANT moved that the above

Petitions be printed.
Ageed to.

BOMBAY MUNICIPAL TAXES.

Trae CLERK slso presented a Petition
of Justices of the Peace for the ‘l'own
and Istand of Bombay in favor of the
Draft Bill {of which a copy was lately
referred to the Bench by Mr, Le(eyt)

{ to amend and consolidate the laws relating

to the Municipe!l taxes in the Islands of Bom-
 bay and Colaba.

Mz LEGEYT moved that the above
Petition be printed,

Agreed 1o,

Tue CLERK also presented the follow-

| ing Petitions ;—

REGISTRATION OF BIRTHS,

A Petition of Chnstian Ministers and Tn-
habitants of Agre, Members of the Baptist
persuasion, praving for the passing of an Act
for the registration of births.

Mpi. ALLEN moved that the above Pe-
tition be printed.

Agreed to.

2 U
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PETITION OF TRANNAUTH CHAT- |
TERIEF.

A Petition of Trannauth Chatterjee,
praying for the passing of an Act authoriz-
ing the Judges of the Supreme Court to try
ardd determmine, in Chambars, without Attor-
ney and Barrister (in the same manner as
the Judges of the Small Cause Courtdecide
cases) ol complaints preferred agaiust the
officers and attorneys of that Court, and
aga:nst the taxation of costs,

PETITION OF SINGAPORE INHABI-
TANTS.

. A Petition of 2 Committee appointed at a
public meeting of the inhabitants of Singapore
complaining of the enactment by r.hen'g[ndilm
Laguinture, against the wishies and represent-
.ations .of the inhabitantz, of the follewing
Laws rnamaly, Act XIII of 1838, as re-

the conblitution-and management of the

Police Force ; Act XVII of 1855 telating Lo

-the Straits Copper Carrency; and the Straits
Mucipal Assessment Biil, as respects the

-pumber of Municipal Commissionersto be

appoited, and the dode of filling up vacancies

.amoug them.

-nothing in this Petition which bad not been |

is g W L
Aglﬂﬁi:tu-,' oL P

T

. Mz. ALLEN said, though there was

represented by the inhabitants of Singapore
bufure, he shoull move Lhat it be printed, in
arder that spy Honorable Memberwhowished
:lnﬂi fake it up, might: have an :oppartuaity of

R L |

MUNICIPAL ASSESSMENT (CAL-
T CUTTA).

LY S

ST DT L A )

_The CLERK reported to the Council that
e had received a communication from the Se-
.creary to the Commissioners for the improve-
ment of the Town of Caleutia, containing far-
thor remarks br the Commissioners on the Bitl
F“ to comprise In one Act the provistons ne-
cepsary for the assessment and collection of

_ munigipal rates and taxes in the Towns of

I_Q!lﬂ}lﬂ, Madras, and Bombay, and the |
"several stations of the Settlement of Prince

of Wales' Island, Singapore, and Malacca,”
and on the Bill “for appeiuting Municipal
Commissioners, and for lev].rjng rates and
taxes, in the Town of Calcutta,””

Mz. CURRIE szaid, he had seen the
ecommunication referred to., It contained
remarks which had, for. the most part, been
made by the Municipal Commissioners in a
former paper; but there were one or two

pomts in 1t with which he thought it oeees-
sary that the Council should be mady
nequainted. With penmissioa, he would besg
them forward when the Bill was coimmined.

THE INDIAN PENAL CODE.

Mr. PEACOCK preseated; the Raport
of the Select Comnmittee nppninteél ko mﬁ
ou the Penal Code prepared by the lod
Law Commissioners, o

' []

MUNICIPAL ASSESSMENT (SUBURBS
OF CALCUTTA.)

Mgr. CURRIE postponed the motion,
which stood in the Orders of the Day, forthe
first reading of a Bill for fnféing"fm}t!_i‘ﬁir
making and repairing roads in" the suburbs of
Calcuita. L ‘

JOXNT-STOCK COMPANIES BILL
‘Me. PEACOCK moved thal the Bl

“ for the jncn::];iwjrai‘i:':-n"n;ld "regulaiion o
Joint- Stock Companies and other Assoeir-
tions, either with or without limnited liability
of the members thereol” be now resd a
second time, | -

The motion was carried, and the Bill rad
a second time. '

'MUNICIPAL ASSESSMENT (GENERAL)
" Mz, ELIOTT moved that the Coundl

resolve itself into & Committee on the Bil
“to comprise in one Act the provisions
necessary for the assessment and collecton
of Municipal rates and taxes in the Tomns
of Calcutta, Madras, and Bombay, aud the
several stations of the Settlement of Prince
of Wales' Island, Singapore, and M;ﬂ!dl:ﬁ'
and that the Committee be instructed hf
consider the Bill in the amended form in
which it bad been recommended By ihe
Select Committee to be passed. tl;.: o
[ N
Agreed to. L
Sections 1 and II were passed,
Section 111 provided that property ihﬂl{lﬂl
be nssessed upon an estihate of ith lﬂl'liPl
value, ! o
Mg, CURRIE said, this Seeuop.ms
closely connectad with Section IV -whet
preseribed the manwer in which the ‘amtsl
value of houses, buildings, and lands wes i
be taken for the ussessment of a raie. An
alteration had been made in that Section b¥
the Select Commiittes to whom she ‘Bill had

'

| been referred, and he should fpé*_.'pl_ it his" duty
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to propose that it ba disallowad, and that the
practice -which had heretofore existed, be per-
mativid to continuwe.

Mg, LeGEYT obeerved that this Bill
applied to Bombay as well as to Calcutts,
and that the practice referred to had not
obtained at that Presidency.

Mr. CURRIE proceeded.—1f the amend-
ment made by the Select Committee were
disallowed, some alteration would be neces-
sary in Section IIL

YWhen the alteration in Section IV had

en proposed in Select Committee, he him-
self had consideralle misgivings as to its pro-
bable cffect ; but as it then appeared to him
to. be right in principle, be had not thought
Ik necessary to oppose it.  Tlpon further con-
sideration, however, he did not feel at all sure
that the principle was correct. The assess-
ment of a house rate, for Municipal purposes,
was. pat in, apy degree in the nature of an
income tax ; and he did not know but that
the gross rent was as suitable a baais of
assessment as the net rent after deduct.
ing the expenses of repairs, In some res-
pects, assessment upon the gross rent would

_appear to be the most appropriate ; for
& badly built house which required heavy
repairs might have as large a frontage, and
cost as much for highting and drainage as a
well boilt house which required only a small
outlay in repairs. 'The Section applied to

rates payable by occupiers as well as rates |

ﬁy able by owners ; and for an accupation rate,
thought that the rent actually paid was
without doubt the proper basis of assessment.

However, it was not so much with prin-
ciples as with ’IPractice that he was concerned
at present. he Municipel Commissioners,
inthe communication which bad been reported
to-day, .expressed strong objections against
the provision for assessing the rate upon an
estimata of the net rent of premises, and stated
'i‘llht'j; would greatly embarrass their proceed.
ings:  With, the permission of the Council,
he would read what they said on the
subject :—

. **Beetion IV.~~The Commissioners observe
. that, by this Seglion, the ¢annual value' is
propesed to be computed and nscortuined upon
st estimate of the unnoal rent of premises, less
‘the probable average annual cost ut' repairs and
wibar expenses mecessary 10 maintaio them in
& slate to yield such reat. The Comumissiznors
are unauimously of opinion that the Section,
8s it iow stunds, wonld be found, in practice, to
be highly objectionuble. The grent variety of
houses, huts, and other buildings in Caleniia, and
the various modes of bullding them, auch sa
pucks, cutcha-pncka, cuicha, &c., though to
external appearance tho saww,and commanding

[Dsc. 6, 1856. ]

(General) Bill. 646

rents which are not reguisted by the mode of
their consiruction (expemsire or ctherwise),
yet requirting very different repairs for their
maintenance in habitable condition —wounld lead
to endless disputes and difficulty in fixing the
redgetion for this purpose from the pross reaotl.
It would be absolately necessary to canse &n
examinatior of the whole to be made in order
toarvive at any thicg approximate to » just
decision, and this examination alone would
occapy the assessor for several years, there
being nearly 19,000 premisey in Calcutts.”

He believed that the Commissioners were
fight in what they stated, and that’ it would
take years, considering the very- different
maoner in which houses were built in Cal-
tutta, to arrive at an estimate of what wounld
be a proper amount of deduetion to allow
for repmirs in each case. It was. not here
ws i England where whole sweets were
built on an uniform plan, and where the ruts
of deduction for one house would answer for
the other houses in the same:sivest. ".He
did not himself see how, under the Séetion
a3 it now stood, it would be possible'to make
any assessment at afl for the next year, or
even for the year after that. The asnessment
sught to be made within the Brst quarter of
the year, and it would obviously be impossi-
ble, in the space of three months, to form an
estimate of what would be a proper rate of
deduction for different classes of houses, and
then #o claasify all the houses in the town ac-
cording to such estimate, - -

The Honorable Member oppesite (Mr.
LeGeyt) had referred to the practice at
Bombay. He (Mr. Currie) understood that
the practice at Bombay bad been to take one
uniforms rate of deduction for all the houses,
without reference to their respective condi-
tions and circumstances. This seemed to him
objectionable. It seemed to hum to be, 1n fact,
sn assessment on the same principle 23 an
assessment on the rent. The Commis-
sioners at Bombay made a deduction of 10
per cent. of the annua)] rent all round, That
being so, and the house rate being 5 per cent,
the result was exactiy the same asif arate of
44 Iger cent. were assessed on the gross rent.

or the reasons he had stated, ho thought
that the sugpgestion made by thie Select Com-
mittee of an uniform rate of deduction on
account of repairs, was not admissible,

He did not himself see any sufficient
reason why the plan which had obtained,
ever since the imposition of a house rate, in
Calcutta and Madras, and also in fact though
not in name at Bombay, should now be
departed from. If the Council should deter-
mine to assesa the rate as proposed by the
Section in its altered form, there would be a
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considerable lose : and this loss it would be
necessary $0 make up, in Calcutta, by an
increase of the rate, which, he apprehended,
would be less palatable to the people thao
an assesgment on the gross rental of pro-
perty. )

Then, supposing the assessor to have
made his assessment upon an estimate of the
net rental ef property, after deducting the
estimated expense of repaim, he would ask

LEGALATIVE COUNCIL.

the Council to coneider what a field would be

openédd for disputes and Dtigation. He
thought that both the Muaicipal Commission-
ers and the Magistrates would e very seripus-
ly embarrassed by the numerous complaints
atil appeals te which any estimate of repairs
would infullibly give rise.

He, therelore, proposed to alter Section I'V
20 as to restore the principle of assessment

to do that, ha mnst make two alterations
in Secton 1II, .which would make 1% run

thus ;-

“ The rate or rates imposed upon houses,

buildings, snd lands according to the anonal

walue thereof, in any of the samd Towna, or in
tha said Settlement, by the special Act, shali La

assessed in the mancer hereinafier provided,” |

| and not upon the nel,

And then, he would move amendinents
in Section IV, which would make it run
thus § =

4 Tho estimated gross annusl ront at whiock
the houses, huilﬂingg. and lands lisbley to the
rate might reasonably be expected to let from

ear to year, shall, for the purposes of the rate, be
eld snd deemed o be tha annosl ¥slue of such
housas, buildings, sod Inads, &e.”

The Honorable Member concluded by
moving bis first amendment in Section IIL

Mu. ELIOTT said, it was with great re-
huctance thet he, as a Member of the Select
Commitice, had agreed 10 the alteration
made in Section 1V, foreseeing the incon-
vgnience and difficulty which would be
sxperienced in determining the amount of

reduction to be made for repairs ; but he |
had been unable to resist the force of the |

objection that the gross anuual rent of pro-
perty did oot represent the annusl value to
the owner, mtr that therefore it would be
unjust to make it the measare of the rate to
be imposed upon ham.  On further consider-
ation of the subjact, however, it appeared to
him thot the incidence of tha rate would be,
not on the owner, but on the occupier ; for
he took it for granted that the rent of a
house included what the owner conaidered
would be necessary for the repairs of the

Mr. Currie

(Gemeral) Bill. 638

house, So, no doabt, the owner chmeged for
the assessment, directly peaid by bim, in Sixmg
the rent of tha house; and, oconsequently,
it was the occupier in fact who paid the asseas-
ment. In this way, the rate assumed tha
character of a kind of tax highly commmended
by an eminent aulhoﬂty-—l-;ﬂn Ml wh;
observatious he woukl, with permixsion, v

to the Counail :—

“ A house tax, if justly proportioned to the
value ¢f the house, is ome of the fairest and
most unobjectionable of all taxea, No part of
& person’s expenditure is a better criterion of
hiy means, or bears, on the whole, mure nearly
the sama proportion o theme A house fax ig
| & nearec approach to a foir income-tax, than a
direet &ssessment on income can casily beg
having the great sdvaniage that it makes spos-
{aneously wll the sllowances which it is »a
difficult to mmake, and so impraciicable to make

upon tha gross rent of property In order: exactly in assessing an income-tux; for if what

& person pays in honse rent iz a test of any-
thing, it i3 & test, aot of what he possaswes, but:
of whit!he thinks ke can afford to spend.” -

Taking this view .of the incideuzs of a
rate of this kind, be enbrely agreed with the
Honerable Member in charge of the Bill thed
the rate should be assesscd u the grass
eat of pro-
perty, and should vose for the . amendorent
he had mpved

Mz, ALLEN said, he thought this ques-
tyon a very important one, and of considerable
difficulty. He had beau ono of the strong-
est advocates in Select Commitiee for tha
amendment by which the Section had
taken s present form ; but snce theo, e
had changed his mind ; and he would now
say as few words as he might in explanen
tion of the veasons for that change, sl
for having now come to the conclumom
that the nssessment should be upon thé
gross, and not upon the o rsentdl: ef
property. R R

The Honorable Membex for Bengnl had.
said much of the inconveniences. . whighl
would arise if the rate were assdsgod . upon
the net rental of property, If, however; he,
(Mr. Alien) had thought thar & would.
be fair and just to assess the rate on the
net tent, he should not have eltered lis,
opinion, a8 he thought- the incotivenmnces,
which would arise over-stated. But' ihe
question before the Cooncil wasnot -one «of.
mere sonventence. 'Lhe guestion before irwa
—was the rate 1o ba levied, paid from the
profits of the owner, or was it paul by the oc-
cupier in an increased rent P—-in other words,
would i¢ fall on the owner or on the oocupier 2

If it would fall on the owner, the mmens-
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ment moade in SBection IV in Select Com-
muttce was olearly correct ; because suppose
there were two bouses sach with a market
valne of 50,000 Rupees, and that a person

tchased both to let them out for rent
S:n of these houses, he would say, war small
i comparison to the other, bol it was new
and well built, and would not require repairs
for several years. The haser wounld
probably counsider that 1,000 rupees a year

would be sufficient to lay by for the purpose §

of keeping the housa in its present condition ;
aud he would want to reserve for himself
& clear profit of 5 per cent. upon his outlay.
To’ meke this provision for repairs, and to
secure the § per Ceat. for himnself, he would
charga 300 per wonth for the house
But-tha other and lsrger house, he would
say, had been built some time, would require
very considerable repairs, and it would be
necessary to keep it empty two or three monthes
every two or three years for repairs. Fo keep
that house in its present condition, and to
reimburse  himself for the loss of ryent
during the period of its vacamcy, he would
probably find it necessary to'lay by ten thon.
sand rupies a year instead of ome' tholsand.
To do that, end aiso to emsure his profit
of & per cent., he must charge a rent of Re.
1,000 per month for the houset The valug
of both houses being equal in the market, it
would be unfeir, supposing the rute were 10
per cent, to charge him 30 Rs. a month for
one house and 100 Rs. a muonth for the
other. Nothing could be more unfair and
nejust than that. DBut if, as he thought,
the rate would in fact fall upon the occupier,
thete would be no unfaimess or injustice, be-
daime to the occupier the actual net value of the
houwse to the owner would be no consideration.
The man who rented the large house and
peid 1,000 Rs. a month for the same, would
probably be a Lieutenent (zovemnor or some
dibér functionary with a large salary and
lizurious tastes. ke would be more interested
it the cleanhness of the town,and better able to
E:jr: high vate than the oocupier of tha other

, who paid & rent of only 300 Rs, a
mouth ; and he'ought, therefore, to be called
upon to pay a proportionately larger Munici-
paf vate. "That the rate, nlthourh it was no-
rinally im
did in fact fall upon the cccupier, the Honora-
ble Member for Madras had clearly shown,
Noowner of a house led vut'- his property
withont adding the house rate to the rent.

He would charge a higher rent to the extent |

of the rate, as one of the expenses to be put
sgainst- his capital ; for, in laywmg out capital

d by the Bill upon the owner,

| Dzc. 6, 18566.]

|
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upon the building or purchase of houses, be
must make his rent include all expenses, such
as repairs, rates, &c. The net rent was
what he must calculate ; and if that were
not equal to the interest which he could
get on his capital by investing it in the
Funds, he would uot iuvest his money
in houses.

It was also worthy of considerstion that,
in reality, in India, the ussessment had
always been on the gross, and not on the net
rental of property, and no one had ebjeeted
to it. There appenred, indeed, to be an ex-
ception at Bombay, but it was a nomnal
snd not a real exception. In that Presi-
demcy, the real rate was 4} per (ent,. upon
the gross, and not § per Cent, on the net
value of property.

For the reasons he had stated, he should
support the amendment which the Honorable
Member had moved upon the Bection, "

S1e JAMES COLVILE said that those
Honcrable Membiers who had spoken in ex-

lanation of the change in their opinions,
End mooted certain questions of polital
econotny, the psrticular application of which
ho did not think aitogether satisfactory.
He would graot that, as a general rule auod
in the run, a iax Jevied uvpon a hoyse,
though paid by the ewner ofthe house,
woull fall upon the occupier. Butif the

occupier held a lease at the time when the

'Etu was fimt imposed, then, during the cur-

| rency

of that lesse, the new tax woudd
necessanly fall exclusively wpon the owner.
On the expiretion of the leass, the owner
might doubtless raise the.rent, and thus the
incidence of the tax would be upon the
occupier, But the cwner's power of doing
this was contingent on’ the circumstance
whether there was snch a defnand for liolses
in the place that the lessee wonll find limoelf
under the necessity of continuing in the house
at that increased rent. Itlwas possible ‘tht
the taxation upon house property within‘the
fimits of a town might be eo incrensed, tiat
persong, rather than pay rents increased’ ia
proportion to that taxatioh, would ‘tuke!uwp
their residence in ithe suburbs of the town
and thus the demend for heuses in the wwr,
and the consequent value of house property,
would be diminished. It was only ‘on the
assumption that demsnd for houses wasa
constant quantity that the proposition laid
down by the Henorsble Members who had
spoken was strictly true, B
Then, again, although he had great rea-
pect for the guthority of Mr. Mll, whom the
Honorable Member for Madras had quoted,
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he did not look upon house rent a3 necessa-
rily a sort of income tax, oras affording a
measure of income, It was easy to put the
case of mn bachelor with £ 5,000 a year
living 10 luxorous but small chembers in the
Albany and that of a professional man of
nuch smaller means, compelled by a large
farmly to live m a lnrge scrambling hounse in
Russell Square, and to save what he paid
for house rent by pinching himself under
some other head of expenditure.

He (5w James Colvile), who had not
plecdged himseif to the Sectionin its altered
form, did not feel bound to justify the vote
which he was about to give by the reasons
which now influenced the Members of the
Belect Committee, and which might be sound
or unsound. He found a particular zystem
of nssessment to have been in existence
here for a long time. Thia Bill had been
originally published containing & provision
for the continuangs of that aystem ; no ob-
jection had been made to that provision ;
and he had it upon the authonty of the
Honoreble Member for Bengel and of the
Mumcipal Commissioners that the particular
mode of taxation which was proposed to be
substtuted by the Bill in its present form,
would lead to interminable disputes before
tha Cnmmissiuneru, and be found to be ex-
tremely inconvenient in tice, 'The
Commissioners hod proposed a plan in sub-
stitunon for it ; but, as the Honomble
Member for Bengal had shewn, it was no
substitutton at all. Jf the Cuunm'l taxed
houses according tn the present system at 10
per cent, they would obtain a certain sum.
if they altered the system by striking off
arbitrarily 10 per cent of the assessable n]ue,
they wouid, in fact, be only laying on what
was equwnlmt to 8 tax, if calculated aceord-
ing to the present system, of 9 per cent. The
change wonid do nnﬂnng to ress an inhe-
quality of taxation which might exist as be-
twaen house and houose. And if the tax so
assessed fuiled to raise the sum required, the

Cummlsmuners would have to come to the

Couneil to mcrease the nominal rate of taxation.
. For these Tensons, he shiould vote for See-
gon 1V, as it atood) in the ﬂngmal Bill,

Mz, CURRIE'S motivn was then put
and carned.

Me. CURRIE moved his next amend-
ment in the Section, which was agreed to,

and the Section then passed.
Mz, CURRIE moved his ased
amendments in Section IV, which were

severally agreed to, aud the Section then
passed.
Sir James Colrile

LEGIRLATIYVE CQOUNCIL.

( Caleutia) Bill, 850

Sections V to XTI were ;

Mr. CURRIE said, he propmed %
meert & new Bection after Becaon XI I
the communication just Teceived from ' then
regarding this Bill, the Commissioon
stated that they inferred, and he thought
tightly, from the wording of the Sth ad
following Seciions, that it would be necas-
sary to have fresh assessment books preparel
every year. They said that the preparstios
of a new set of assessment books was the
work of fifteen writers for three months ; and
that this amount of labor had hitherto bem
avoided by making the same books, mth
such alterations as were necessary, answer
for & number of years. There seemed
him no reason why that practieé should: et
be kept up. He should, /thersfore, more
the following new Section :-— .

“It shall not be necessary to prepare ane
book every year, bnt the Commissioners imay
mdopt the valuation and assessment contained in
the book for the preceding year, with suchal
terations as may, in particular eases, be deemed
necessary, Byt ¢ valuation and assessment for
the year following, Providad always that pobMe
nuiice of such valuation and nssesumant abull be
given in the manver prescribed io Seetion VI
of this Act, nnd the provisions of the sald See-
tion and of tho three following Sections shall
be applleables to thesaid valuation and aswew-
ment wad to the book or books in which it &
cuntained.” .

Agreed fo. K

The remaining Sections of the Bill, mith the
Schedule, Preunhie, snd Title, were passed.

The Council resamed its sitting.

MUNICIPAL ASSESSMENT (CAL-
CUTTA.) .

Mr. CURRIE moved that the: Coundl
resolve itsell into & Comwittee upon ithe Bill
“for appointing Municipsd Cemuismones,
and for fevying rates n.ml.tl,lﬁ, in e Tlown
of Calcutta.”

Agl"ﬂﬂ.‘l to. DE e D bditede

Sections 1 to I1I were ]:nnsedu P

Section IV provided tliemaode it which
the Commissioners were to be appointed. . |

Mg. PEACOCK saw, there bad. heen
some difference of opimicn amoaget the be-
lect Committee with respect to. this Clawe.
Under the present Law, there. were.-four
Muni¢ipnl Commissioners, of whom. iwo
were appoiated by the Government, mal two
were elective, owners of property assessad at
& quarterly tax of not lesa than ten
and occupiers of houses or lands paying 4
monthly rent of not lesa than seventy rupees
being cutitled 4o vote at their election. Hut

L
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thic systemn had a failure, and 1 had
been. resolved 1o take away the power of

election from the rate-payers, and vest itin
tha Lieutenant (Governor of B The

question now.-was, whether the mode of ap-

.pointing the Commissioners, which this
1 Bection proposad, was the best adapted for the
management of the Monicipal Fuods. It
appesred o hun that it was not. The
, Dection provided as follows :—

" The Lientenant Governor of Bengnl shall,

‘ from $ime to time, appoint soeh number of

; PRTBOD R, inbabitants of the Town of Calcutts,
as he shall think proper, not being less than
#x nor murs than twelve, to be Commission-
‘ard for the purpeses of this Act, and for the

ceonpervancy and imgrovement of the said Town
-uader Act X1V of 1B56.”

By Section Vi, the Lieutenant-Governor
was also to appoint & President of the
JBoarl of Commissionera ; and
VIIL the CDanmmnmrs, whether they
‘shoukd consist of mx or twelve, as the
‘ease tight be, or of any intermediate pum-
Dber, were to select two of their number, wha,
wih, the Preadent, ware to form an Exeon-
l_i}:'e Committee and to conduct all the ordi-
ndry and current bnsiness ¢f the Conservan-
¢y sccording to such rules as might, from
time {0 tme, be marls at a General Meet-
g of she Commissioners, and be sanction-
ed by the Lieutenant Governor of Bengal,
Whether the number of Commissioners
-shotdd be twelve or three, it was quite clear
that a Municipal body so constituzed would
not be a body representing the rate-payers.
In point of fect, it would be & Govemn-
men} administration of the Municipal
funds ; and the question, therefore, came

to this—was it better that there should
Ibelan Executive Committee consisting of
lbo Members selected by the Board of
ADommissioners from their own body, and
v Bresidont appointed by the Lieutenant
Governor, or that the Government itself
should at once appoint three Commissioners,
or any other number that might be neces-
rexri? It appesred to him that, if Government
had/to appoint a body for the administration
rof thie public revenues, the mode of appeint-
ment proposed hr this Bill would be the
lsst which 3t would adopt. The re-
19pbnstislity of & body thus appointed would
b so: diwided, that there would' bs no
pealizespoasibility inany onb. The Liente-
indmt-Governor would appont the -
body of Commissioners, and -he would not
b opsible for their acts.  The ge-
-neead. body of Commissioners would appoint
a0 Executive Commistes of two, to be

. [Dxo. 6, 1856.]
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presided over by a nominee of the Lieutes
nant Governor, and it would not be respon-
sible for their acts; and the Executve
Commitiee would conduct the business of
the town according to rules made by the
general body of Commissioners, and sauc-
tioned by the Lieutenant Governor, and they
therefore would not be responsible, as ther
acts would be controlled by the pgenarsl
body. He was not aure what kind of a
Commission the Bill really intended w pra-
vide. According to Section ¥III, the
tbres Members who wera to form the Exe-
cutive Committee were to be paid Officers 5
but, for anything that appesred to the con-
trary, the other Members of the Commie-
sion were not to be paid Officers.. Ho
confessed it did not appear (o himthat twelve
Commisgioners appointed in the manner proe
posed by the Bill would represent the pess
ple any more than three appointed by tha
Government ; and the-question seally was
this——were the Municipal affairs of the
Town likely to be better conducted under
the plan proposed by the Bill, or by thres
Commissioners eppoiated by the (lovern-
ment 7 If the Government was to take into
it¥ own hands the administration of the Mu-
nicipal affairs of the town, 1t sheuld meq that
the funds would be admtnisiered and the
business tranemcted in & way that was
likely to be the most effectual, A Commis-
sion of twelve Members, without any inten-
tion of impeding the business of the exe-
cutive body, would almost necessarily impede
it, and the Town would sufter. _Another
Bill would shortly be before a Commitiee of
this Countil—the Municipal Assessmens
Bill for Madrasg-—by which it was provided
that there should be three Commissioners
for that Town, who should be appoinied by
the local GGovernment. Now, hu nmld seo
no such difference between the circumstances
of the two Presidencies as that,-on the very
day that the Council was to deride upen
giving to Madras a Municipal Comniiasion of
three Membera appointed by the Governmand,
it should decide npon giving to Caléutta =
Muricipal Commission of twelve Memberd, of
whom two, chosen by themselves, wereito be
an, Lxecutive Committee, to be presidediover
by an Oflficer appointed by the Lievtonant
Goveruor. W hatever was right for one Presi-
dency appeared to ham ngihit for the other,
The management of the Municipal fonds
ought to be entrusted either io a bt:dy eléct-
ed by the rate-payers or to one inted
by {rovernment. Ii any uca
position had been made fnr I:i: elecuunpl:t:



655 Municipal Assessment  LEGISLATIVE COUNOTL.  (Calemtta) Bill, 656

the Commissioners by the rate-payers and
raising the franchise, he must confess that-he
was not prepared to say that he should not

have supported it. But it was admtted on all

hands that the present system had failed, and
that the election could not be entrusted to
the present class of voters.

The only difficulty which he feit in pro-

ting an amendment, was that the majority
of the Select Committee thought it would
be necessary to re-publish the Bill if an
change were made in the constitution of the
Commission. But it did not appear to him
that any injury would ariee fromn re-publica-
tion, The existing rates extended to the
end of January 1857 ; the amended Bill
ight without any great inconvenience be
re-pablished, if necessary, in two or three
weeks, and the rates might take effect from
the beginning of next year, giving credit for
the month of Jeneary which was included in
the present rats.  Section II of the present
Biil aaid :—

4 And whereas the quarterly essessment last
made under Act X of 1852 inclades the month
of Jennary 1857, and power is given by this
Act to impo2e a rate upon houses, buildings,
end lands for a period including the sume

month, it is hereby enscted that one-third of
the sum able on eccount of the said assess-

ment shall be remitted.”

It would be far better, he thought, that
the constituticn of the Commissionera under
this Bill should be made to correspond with
that provided for Madras, than that the muni-
cipal funds and management of the eonser-
vancy of the Town should be entrusted to a
body which must necessanily be a failure.
There were large funds, and important duties
to be dischargeﬁ ; and if the Commissioners
could not be elective, at least the duties
should bhe confided toa body capable of
acting efficiently.

He should observe that thete was some
difference between the alteration he propos-
ed and the provision made by the Bill for
Madras. The Bill for Madraz provided
that only one of the Cornmissioners should
be an Officer of Government. But he saw
no reason for tying wup the hands of the
focal Government in this way. It seemed
to him that, if the local (Governtnent was to
have the power of appointing three Commis-
sioners, it ought to have thepower of appoint-
ing the three best men it could get, whether
they were Qfficers of Government or not.

e should, therefore, move that Section
IV be struck out, and that the following
Section be subatituted for it ; ==

Mr. FPeacock

“ Thers shall bé three Commisfionem for the
pn.r&m of this Act, and for the e
of the Town of Calcatta woder Act X[V of
1856. Such Commissioners shall be appointed
by the Lieutenant Governor of Bengal and
shaull be romoveabla at his pleasyre.®

Mg, CURRIE said, he had no wish i
detain the Counci] with a discussion on this
suhject. e hed nothing further to add
what he had already stated regarding iy
first in his Statement of objects and rea-

Y | sons, and gecondly in the Report of the Se-

lect Committee. He thought that, in dis-
continuing the gystem of election, it was de-
sirable to give something of a populsr cha-
racter to the constitution which was to be
substituted ; and he had stated that he saw
no other mode of doing so than by the
scheme proposed in the Bill. He thought
that that scheme was calculated to provide a
real representation of the differeut classes of
inhabitants. Judging from the expenence
which we had had of Calcutta elections, be
believed that the Lieutenant Governor wogid
mike a very much better selection for the
representation of the intelligence and proper-
ty of the Town than the rate-paycrs then-
selves, 'That way the reason for providing
this scheme. He did not mean to say thas

the scleme was certainly the most efficient

plan of administration which could be deris-
ed ; but that was not the only point for
considerativn. It was also to be considersd
what plan would be the most acceptable o
the people whose funds were to be admin-
istered. The Bill had been before the Pub-
lic ; communications had been received i
respect of 1t ; and the scherne which it pro-
vided seemed to have met with acceptance
from the inhabitants generally: and le
thought it would be proper to give it o tral
At the szame time, the matter wasin the

 hands of the Council ; and if the sense of

the Council was in favor of the amendment
pmgused, he should bow to its decision. .
it JAMES COLVILE said, if the
Honarable Member who had the conduct of
the Bill was disposed to insist on the Section
as it stood, his (Sir James Colvile's) -
clination would be to vote with him. All were
agreed, he thought, that the elective prin-
ciple was to be given up ; and it was un-
necessary, therefore, to discuss the reasons
for giving it up. He would only say that
he considered them perfectly sufhcient, end
that it was quite proper that another sysiem
should be substituted.
The Honorable and leamed Member
opposite (Mr. Peacock }hiad said, did no doubt
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truly, that the Commiasion provided for by
this Bil would eot be a body chosen hy
she rate-payera ; and that, thetefore, they
could not be taken, in any sense, to tepre-
sent the rate-payers. Doubtless, the direct
election would not be with the rate-payers ;
hutstill there might, in some sense, be repre-
sentation without election. He had no doubt
that the Lieatenant Govemnr of Bengal
would act upen the principle of choosing men
from different classes of the community who,
he thought, would be good Commissioners,
and these would in some degree reprecent the
feelings of those different classes.

Wihaist the Bill was before the Public, the
Council had received a Petition signed by a
very numerous body of Native rate-payers
who, though not altogether satisfied with the
Bill as it stuod, seemed to approve of its prin-
ciple, in so far as it gave to the Lieutenant
Governor the power of uomiuating certain
vnpaid Cominissionsrs. They wished that
he should be required to choose a certain
nutnber from the Christian Inhabitants, aud
a certain pumber from the Native Inhabit-
ants, hut they did not object to the prinsiple
of nomination. He (Sir James Colvile} was
not disposed so to fetter the Lieutenant Go-
vernor's discretion although he had little
doubt that, if given, it would be exercised
so that each class would be fairly represented.

In comparing the system proposed by the
Bill with that proposed by the Honorable and
learned Member opposite {Mr. Peacock,) he
felt that a Commission consisting entirely of
three members appointed by the Govemn-
ment, would, in aH probability, form the more
efficient administrative body. But le felt

that, in dea]ing with this question of Muni- | {

cipal reform, it was desirable to carry the
feelings of the community with us. No-
body who could recollect the various dis-
cussions which had taken place with respect
to what should be the mode of managing
the Municipal affairs of the town before the
present Bill was introduced, and the resist-
ance which the Commissioners had met with
in different parts of the town, could deny
that the Native community were, if they
would forgive him for saying so, something
like naughty children who had a strong in-
disposition to be washed, brushed, and
kept clean ; and that it was desirable
to make Mumcipal improvements more
popular.  And it certainly seemed to him
mere likely to become popular if the work-
ing of it out were intrusted to & body
representing, even in a modified way, the
wishes and feelings of the commumty, rather
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than to _thm Government Officers. If =

Commission so constituted would be less
efficient than a Commission which would

' admit of no representation whatever, he wase

pre to sacrifice some degree of efficien-
ey for a higher degree of Eu ularity. If,
therefore, the Council divided, he should
vole for the Clause as it stood.

He did not feel very much pressed by
the consideration of incousistency of pass-
ing & Bill with a Section upon this principle
for Calcutia on tlie same day on which the
Council would pass & Bill with a Section on
the other principle for Madras ; because
he inferred from the papers annexed to the
Bill for Madras that there was not the
same feoling for interference in Municipal
sirzngements amongst the inhabitants of
that Presidency that there was amongst the
inhabitants of this, In concession to that
feeling, and because he considered it would
be better to concede to that feeling than
to introduce a scheme whicl: would be dis-
tdsteful fo the people;, he should su 4
the Section as itfml:d* PP

Mg, GRANT saaid, it appesred to him
that the only question raised by the Bill was,
which was the most effectual manner in
which the Municipal Conservancy of this
City should be mansged. Ii the Bill had
raised this question-—should we have a repre-
seutative bady as the body in charge of the
Municipal affaira of the town, or should we
not-—then he might have had some difficulty
in coming toa conclusion. He believed,
however, that he should have ended in the
game conclusion to which he understood that
the Honorable and learned Member opposite
Mr. Peacock) had said he thoaght it pro~
bable he should have come-—-name?y, agatnst

 the plan of having an elective Munuipal

Commission, He believed that, if he had
had an opportunity of giving to that ques-
tion the consideration which it required,
the sacrifice, under an elecive system,
of practical good for a nonunal rather than
& rea] advautage, would have appeared to
him so great, that he should have opposed
the adoption of the svstem. DBut that
question was not raised now. The ques-
tion raised was, how a body, appointed
by Government, to which the atfairs of
the Town were to be entrusted, should
be chosen ¥ It was to be chosen, di-
rectly or indirectly, by the Lieuienant
Governor. That had been decided. The
only question which remained was, whether
it was to be chosen directly or indirectly,
That being so, he could net look at this

2w
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Section otherwise than as presenting to the
Council the question which of those two
modes would be the most effectyal ¥ He
could not hesitate in deciding in favor of
the direct method,

It had been argued that the proposed
scheme would be in some sort a representation,
and the Honorable Member for Bengal had
mamntained that the Lieutenant Governor of
Bengal was much better able to nominate per-
sons who should properly represent all classes
of persons in Calcutta than the inhabitants of
Calcutta themselves. Now, he (Mr. Grant)
was an Inhabitant of Caleutta ; and, for him-
self, he must say, without intending any dis-
respect, that he resisted that atatement, He
deniad that any man alive was 5o fit to nomi-
nete A re ntative for him as he was him-
self. And if he said this for himasslf, must
he not aay it for the other inhabitanta 7 Every
Member of this Council must feel that he
personally was best able to select his own re-

sentativre. Then, were Honorable Mem-

to say that this was only their own feel-
ing, but that all our native friends—that the
Native Community generally—must stand nn
s different footing ; that, although the indin-
dua! Members of this Council could them-
selves best select their own representatives,
the ihree or four hundred thonsand other in-
habitants of the City could not? He enurely
denied the justice of the Honorahle Mem-
ber's argument ; ard if it were a question of
representabion, he clairzed for all the inhabit-
ants of Calcutta the sume right which he
claimed for himself, and no more.

Without wishing to say anything which
might give offence, he must say that, if the
Municipal Commussioners formed by the
WT complicated process provided by the
Bili were to be regarded in any sort as a
representative body, they would be nothing
miore or less than a sham, and he disliked
all shams, or all ap ces of & sham. If
the Council thought that the Mumcipasl
Commissioners should be a representative
body, et it so determine openly. If not,
then let it decide how it could best provide
for the most efficient body of Municipal
Commissioners. He had it on the authonty
of the Select Committee on the Mmiicipal |
Assessment Bill for Madras—composed, with
one exception, of the same Members as those
composing the Select Committee on the
Calcutta Bill—that the selection of three
Commissioners by the local Government was
the process which was most likely to produce
the most efficient bedy ; and, as he ghould
give to Madras the system which was

Mr, Grané
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thought the most fikely to secure to it a
good Conservancy, 8o he would give to Cal-
cutta the system which was tht  the
most likely to secure o it, what he wam
suse it very much wantede—a good Con-
servancy.

He should, thersfore, vote agsiost the
Section, and in support of the amendment.

The guestion was then put that Sechion
IV be omiited.

The Council divided —
Ayes 6. Noes 4

Me, Allen. Mr. Currie.
Mr. Eliott. Mr, LeGeyt.
Mr. Pencock. Hir James Colvie,
Mr. Grant.
General Low.
The Chalriman,

Mz, PEACOCK'S Section in subsi-
tution of Section IV was then put, s
agreed to,

Section V provided for the tenore of offics
by the Commissionsrs, and for the filling upd
vacancies among them. In consequence of
the above alteration, it was negatived,

Section VI provided that— |

& Tha Liogtenant Gavernot of ' Botipal ill!'i]

int & President of the Board of Commo-
sioners, who shall be na Officer of Governmens
and shall be removeable at his pleasure.”

. Ma. PEACQCK moved that all the
words after the word “appoint” be Jeft oul,
in order that the words * oge of the sud
Commissioners to be President of the Board
of Commissioners” might be substiuted for
them,

Agreed to.

Section VII was pussed.

Sections VIII, IX, X, and XI, were
severally negatived, in counsequence of tie
alteration in Section V.

Mg, PEACOCK moved that tha folks-
ing new Section be substitted for them i~

“ The Municipal Commissioners shall meel
once et least in every week. The attondants of
two shall be necessary to conetitiite a MeelUT,
At 8 Moceting of two on guesteons oo which
they are dividcit in ppinion, "if the President be
one of them, he shall have & casting vuie;
otherwise, the question shall be reserved furfthe
decision of s future Meeting. '+ ©

Agreed to. e . _|‘-

Mz, CURRIE moved that, sfter 'jhf
above Section, the following neﬁ.ﬂejhmli!'lw
introduced :— PR

* The Municipal Commissioners may mfpi'-j
such allowances out of the funds to be nu¥
under this Act, as shall be from time to hﬁ

fixed by the Lisutenant Governet. Pmﬂful
that the plluwpnced fur sy Commismoner
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not exceed the rate of ton thoussnd Rupees s
yeur, if the Commissioner holds no other a

poiniment ot occupation ; or the rate of four

‘thousand Ropees a year if he holds any other

appoinilmans. o oncupation,'

After some couversation, the Section was
agreed to.

Seetions XTIT to XVT were passed,

Bection X VII provided that certain
vehioles mnd animals shonld he exempt from
the tax,

Mr. CURRIE sid, the Commissioners
had again urged objections against the 19th
and 20th lines of the Section, by which
horses or other animals which, by reason of
age, were mofit for use and were not used,
were included in the exemption. For his
own part, he was rather for retaining the
provinon. The Commissioners gaid that,
os they anticipate evasions of the tax from
the difieulty of ascertaining which of such
borses, &c., are not actually used, there
should net . bs: any exemption on that
grognd.” He himself thought that, if no
such exemption were made, the tax would fail
hard upen - persons desirous  of keeping
horzes which had done them good service,

S1k JAMES COLVILE said, he thought
theve were vory few horses past their time
of service in Calcutta ; and that the number
of persons who would have to pay for these
veterans, if this provision were struck out,
would bear no proportion to the number of
persons who wm cliim exemption if it
were retamned,

Mr. PEACOCK sid, he quite agreed
with the Honorable and learned the Chisf
Justice. If a gentleman wanted the luxury
of keeping an old horse, he ought to pay
for it Certainly, the old horse would
be walked out; and if he should bresk
down in the streets, he might eanse much
infury to the cattle of some poor person

o conld not afford to suffer for the luxury
of his nicher peighbour,

Me GRANT tmoved that the words
*“and Ponies” after the word “ Horses” in the
L3th line of the Bection he omitted, in or-
der that the words “Ponies and Mules” might
be substituted for them.

Agreed to,

Mr. PEACQCK moved that the 19th
and 20th lines of the Section bs lef out.

' ed to.

%Iﬁ;reﬁectinn was then passed.

Sections XVIII to II were severally
passed.

Section XXTV provided as follows :—

*“ Whenever any streeta shall be lighted with
ges, an annual lighting-rate, not exceeding
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¢ per cent. of the annual value, shall be ime
posed upon all houses, buildings, and lands in
such streets : and such rate shell be payablein
quarterly instalments by the ocenpicra of such
houses, buildings, sod lands. The Cowmis-
siotters may, in aid of the Lizhting-rate, ex-
ad, cut of the funds at their disposal, such
urther sum, not exceeding one-half of the
amount of the net proceeds of the said rate, as
may be necessary for the efficiant lighting of
Buch streets. Sirects efficiently lighted b
lamps placed at their corners, shall be liahle to
the rate, although the gas-pipes be not carried
along such streets.”

Me. PEACOCK said, if the discussiong
which had aiready taken place in this Coun-
cil on the question of gas-lighting had pro-
duced no other benefit, he thought that they
had produced this very impottant one-—a
prospect of the improvement of the town on
the subject of drainage ;for, by Section XX IX
of this Bill, it was provided that the Come
misstoners should carry out, with as linlé
delay as possible, such a complete systom -of
sewerate and drainage within the town as
should be directed by the Lieutenant Gover-
nor of Bengal, with the sanction of the Go-
vernor (reneral in Council ; and that, imtil that
systam of sewerage and draibage should
have been completed, they should set aside a
lakh and a half of rupeen 2 year either for
that purpose, or for paying the principal and
mterest of any sums which might be bor-
rowed for the purpose. This would enable
the Commissioners to borrow a sum of from
25 to 30 lakhs. Mr. Clark, the Secretary to
the Commissioners, in u very able Report on
the drainage of Calcutta, had shown that the
expense of the large sewers would Le sbout
16 lakhs ; and he estimated that the costof the
entire drainage of the town, including surface
drains and all communications with them,
would amount to about 30 lakhs, Tho
Section now before the Commitiee appear-
ed o him to be founded upon an erroneous
principle ; and he thought that, whenever
an attempt was made to legislate on er-
roneous principles, either an injury or a failure
was sure to be the result. By this Section, the
rate vwas, in fact, divided into two parts,—two-
thirds to be paid by the occupiers of houses
situated in streets which were to be lighted
with gas, and one-third to come out of the
genersl Municipal Fund. His Honorable
friend opposite (Mr. Eliott), in the debate
upon Section IV of the General Municipal
Assessment Bill, had shewn clearly that a
tax levied upon - the landlord eventually feli
upon the occupier ; and if the existing housa
rate should be increased from 6} per cent

to 74 per cent, and the present Section,
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which mposed a liting rite of 2 per vem
vipor bccupiers of houses and Jande in sweh
streets as might be lighted with gas, were
carred, it must be very obviousthat the occu-
prery of such Btreets wonld have to bear a
"tax of 9% per cent. The effect of the See-
ticn would be to give 2 boanty to E}tﬁ-
lighting ; end if gas-bBghting or a Gas
Company could not mmintain itaelf without
& bounty, it onght not te be supported. Gas-
~Tighting, like every thing elee, ought to de-
" pend upon its own ments. I oil-lighting
- pould be made sufficient for the town ata
‘cheaper rate than gas, he should vote for
ol bighting. But whether the town ought
to be lighted with oil or with gas, wust de-
“pehd upon the quantity of light that wes to
ba ‘bbtmined at the chespest rate, He
" woutld leave it to the Commissioners to deier-
mine by which of the two means the town
* could be most cfficiensly lighted al the chenp-
‘estrrate.

vantity of light - that was to be provided.
;lf, for example, a sireet could be equally well
highted and st an equal expense by twenty
nﬁ-lnmpﬂ as by ten gas lamps, there was no

reason for making the occupiers pay two- |

thinls of the expense if it were lighted
with gas, wil leaving the Municipal
Fund to bear the wlole e
lighted with oil. The means wlich the
Cominissioners might use for giving light was
immatenal @ the question wag, the quantity
of fight to be obinined. The Section said
nothing sbout that; but it said that, if any

street were lighted with gas, the occupiers |
nmst pay two-thicds of .the expense of

such lighting.  "Uhe Counall might as  well
suy that, if eny street were awept with birch
“Drooins, the occnpiars must pay two-thirds
Fof che expense ;' but that if a street were
*'swept -with the ordinary brooms of the
't epumry, the charge .nmiust be borne by the
Muniaipal Fund! -« .

" K night be ssid: that the very term
¢ cas-lighting” impliad increased lighting.
Heo denied that. e quantity of light
givenr by a gas-lamp depended upon the
siwe -of - the bumer used. A very small

bamer In o gas:lawmp might be used, and

it micht be called gas-lighting 3 but i

would 1ot he eflicient lighting. Why was the
rate to be divided into two paris—ona-third to
be paid by the Municipal body, and two-thirds
by occupiers w1 particular streets ¥ If the
reason was that the Municipal | or the
Fublic wns interested only to the extent of
onc-third of the light intended io be pravided,

My, Peacock
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; s | Fe naked, why should the
Seection did not eay anvthuig abont the

xpense if it were |
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‘there’ waa no reason’ why the: Qovncl shiorld
enable the Commissioners 1o irdpose upoa-oc-
cuplers in particular streets, without their aph-
sent, two-thirds more highting then the Public
wed. Whatever was necessary for the
Public, ought to be paid for by the Public
For any thing more than was for
the Public, a rate ought not t0 be impdéd
upoit ocoupiers in particular sections of the
town without their consent. Let the Com.
cil look at the Jast clause of this Section
It completely tested the principle &f the
Section. It shewed the prnciple bo.be
that the rate should depend, not wpon the
quantity of light afforded,  but upon the
means by which that kght was to be ptovnd-
ed. It said— e ]
“ Strocts affiviently lighted by phs Inmips, phe-
od at their corners, shall be liable to the rate,

although the gas-pipes he mot cartied along
sach stroeets.”

rers of 2
street which was efficiently lighted witha
gus lamp at epch end, pay the expenseof
such lighting, when the occupiers of streets
which might be more efficiently lghted with
oil lamps throngh their entire keugth were to
pay nothing 1 appeared to him thet i
would be very'tnjust to give the Commis-
sioners the power of throwing a tax ypen
soine persons rather than upor others by de-
termining to light certain streets with gas
and others with oil. Ide thought that the
Commissioners ought to Tight the whole
town efficiently, at the cheapest rate ; and if
etficient lighting with gas would be more
¢xpensive than efficient lighting with al, he
could see no reason why gas should 'be
preferred. .

He should, therefore, propose to omit so
much of the Section as aliowed the (.'m
missioners to levy a rate upon occupers.
It was either necessary to impose a hightng
rate in addition to the house rate of T4 pet
cent, or it was not. Jf it was necessary,
let it be imposed. But the Countil Tad
not the means of knowing what'the rie
necessary for lighting this 1own onght @ be.
It had no data before it, The Gorerment
Munjcipal Commissioners in 1854, i’ the
Memorandum which they furnishéfl in De-
cember of that year to the Seléct Commes
on the Bill to provide for the better hghtn;
of 'the Town, said:—

“ Tg lighq the entire Town. with gas; there

fure, recording to the abuve method, the rery
small and tortuous unfrerpuented snd yrimport-
ant lanes only being represented by oil-light
wotld <ot Rs, 1,764 18 per anaun.”
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' 8o what 2 sum of Ra. 1,76,000-2 year

wan.to be expended for the single purpose of
hghtiag the town, whereas the amount to be
rd for the drainage of the towa—a

& bw only Rupees 1,50,000 ! |
Commissioners psoceeded in thair

- Memurapdum 1o say :—
o tt 4 This extent of lighting would, we eonesire,

detsye no just ground for complaint or disaatis-

.factign on the part of any of the inhabitants.”

i He concurred fully in this remark if it

+ BAry. to- provide it

alluded to she quantity of light to be afford-
wd, bt not if it referred to the ratee neces-

1., They proceeded-—

"“The total nnnoal rentat of the whola Tewn
asnoynts w Hopees 57,789,920 ; 3 per ceps on

. thia sum, amountisg w Ropees 1,73,397, wonld

. therefore neariy vover the evst, or, if the pre-

mises at Ropees 5 per month and upwards
alone be called on fu pay, then, the tota! an-
mual rental for such houses being Rupees
4§3,89,320, 33 pev cent on this amount, yielding
Rupees 1,898,626, would be required Lo cover

_the total annusl expense of Raptes 1,76,418."

T

1
l.'

i

. So.:tpa.t, if the. Gﬁmuﬂsa,innlem closa .to
hght with gas all the atreets mentioned in

. theic list, which they could do under this Sec-

ticn, they might expend Rupees 1,76,000
per apnum for that pucpose, whereas for the
effectual drainage of the Lown, they would
expend only Ra. 1,50,000. ‘[nat, in bis opi-
nion, would be a very great waste of public mo-
ney. 1he tolal amount which the Commiasi-
oners now expended for the lighting of the
town was about 16,900 Rs, per year. That
sum they were to be empowered to raise to
e, 1,73,000 or 1,76,000 a year!
thought that this Council ought not 10 vest

.. them with the power of incremsing the ex-

rp-,ﬂ,'me.fﬂr lightiug to that amount. If any
jocrease was necessary, let the Council fix

A limit beyond which the Commissioners
.should not be allowed 10 expend the public
,money for such a gpurpose. It appeared to
Ann that gne lakh a year would be amply
,Bufficient; and he therefore proposed to fix
Ahat Jimit, leaving it to the Commissioners

o take atpps for lighting the town efficiently

Y. whateyer ineans appesred best-—whether
ith gps or with o, But inasmuch as no

.. portion pf the expense ought to be paid by
. occuplers. of particular streets beyond that

which was required for the general gogd, no
further expense ought to be imposed upon

‘thém withpat their consent.  Ifthey wanted
gas-lighting in their streets in excess of what |
_ the public wterests. required, well and goxd «
let them agree.to pay for iy ; bt the Camn-.

{ Dsc.

| the privete lamps,

e

He |
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missioiers shouyld not- be vested with the
power of compeliing them todo so. In
providing for & system of drainage,  the
Council did not say that oceupiers in streets
which had larze drains should pay & higher
rale ihan ocoupiers in streets which had
smaller draios ; but 1t locked to the entire
dramaege of the Town, and proposed to pro-
vide for it by en equal rate upen all the
iuhabitants, Whatever expense wag neces-
sary for the efficient drainage of the town,
ought to be borne by the inhabitants at
large ; and, in the same way, whatever
axpense was for the efficient light-

| ing of the town, ought to fall upon the Inha-

bitanis generally.

As he had said before, be would Limst the
mmount to be expended for lighting to Rupees
1,00,000 a year. His ldonorable friend
opposite {Mr. Le(Geyt) shook his head ; but
he zhould remember that Re. J1,00,000 a
year was mare than six times the sum that
waa.now expended for lighting, .

Ma. LEGEYT remarked thay, including
the amount new expended
for highting was 70,000 rupees a year.

« Mr. PEACOCK replied that 1,00,000

would at least give one-third more than was
now expended inclusive of private gate lamps.
1f necessary, he would give 1,135,000 ; but he

-would not give the Comwissioners powen to

impose a mate upon occupiers im parbcular
streets to the extent of two-shirds. of Rupees
1,76,000 without their consent. According to
the estimate of the Commissioners themselyes,
1,383,000 rvopees would -efficiently, very
efficiently, light the town with oil, He
should say that Bs. 1,00,000 or 1,15,000
would be axeply sufficient for the lighting of
this town, when we wepe giving, only Rs.
1,50,000 for the much mote. important
objets of drainage. But, in . the first
instance, he would Lmit the amooot to
Ra. 1,00,000. The proper principle upon
which to im & lighting rata. Was
that the town should be lighted efficipntly,
whether it was hghted with -gas or with
oil. If efficient gus-lighting could | be
provided at the same expense za eflicient
oil-lighting, let the Commissioners introduce
gas; but he could not consent to give
them the power of compelling occupicrs.to
pay for gms-lighting if it cest more than
the same quantity of cil-lighting. He could
not consent io give a bounty to.gaa eitier
for fostering gas-ighting or to benelit.a (aas
ny. o

HEE should, therefore, move an amendméut .

ir-the . Sechon.
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Mg. CURRIE szaid he weuld ask his
Honorable and learned friend how he propos-
ed to provide a general fighting rate—whe-
ther he intended t0 move a new Section
making such a provision.

Mzr. PEACOCK said, the house rate
had already been raised from 6} to T4 per
cent ; and Dbesides this, the horse and carriage
tax had been re-mtroduced. He therefore
thought that there was no necessity for a se-
Eorate lighting rate. At lesast, the Council

ad at presont no means of judging whether
there was any such necessity or not. It
knew the amount which the house and land
tax produced ; but it did not know what the
horse and carriage tax would produce. If
the Honorable Mover of the Bill would satis-
fy hitn hercafter that the proceeds of these
* two taxes would not be sufficient to enable
the Commissioners to provide for lighting
the town properly, but not extravagantly, he
would agree to the iotroduction of a new
Clause imposing = separate rate. But he
thought that the taxes already introduced
would yield suflicient o leave Rupees
1,00,000 & year for lighting ; and i was the
bounden duty of every one who asked to
impose a tax, {0 show that it was necessary.
8. CURRIE said, he had no objection
whatever to the principle for which the Ho-
norable and leamed Menber contended.
He believed it to be a correct principle. If
the Commissioners were now in a position to
light efficiently the whole Towa—if they
had means and applisnces for so doug—then
there could be no guestion thai the whole
Town should be lighted from the general
funds, and that there should be no pariial
rate. DBut this was not the caese.
hghting, if introduced into Calcutta at all,
must be intreduced graduaily ; and the gas-
highted streets would have an advantage over
the portions of the "Town which were not so
lighted. The Honorable and learned Mem-
ber had said a great deal about the compas
rative cost of ethcient lighting with oil and
efficient lighting with gas ; but the fact was,
that no one had ever yet seen any town or
any street lighted with oil in which the light
could at all compare with the light of a
town or street in which was used. If
Calcutta was to have gas-lighting at 2ll, it
was absolutely necessary that the improvement
should be provided for by additional taxation,
The Bonorable and leamed Member had
said that the additlon to the house-rate and
the re-introduction of the horse-and-carriage
* tax ought to be sufficient without any wddi-
ticnal taxation, The increase of 1} per
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cent. proposed to be made 1o the, hoass-nie
would produce about Rupees 70,000 ; anl
the proceeds of the horse-and-caunage iax
might, he believed, amount to Rupees 70,000
or Rupees 80,000 at the utmost. Buta
subsequent Section of the Bill appropnated
to drainage 8 mmmum sum of
1,50,000 a year, which, he believed, would
be the full amount of the additional taxatioa,
Then, could the Commissioners light the
Tovwn efficiently out of their present income f
Moot assuredly, they could not. To sy,
therefore, that they might spend a lakh of
Rupees, snd not to give them the lskiio
spend, would simply be to tantalize them by
telling them that they were at liberty to do
what they had uo means of doing, The
plan propased in the Bill did not profess 1o
be founded on any very asccurate prieciple,
but had been proposed as & practicalle

aud one which appeared suited 1o the aciual
position of the Lown. There wes & Gas
Company which had already laid down mains
in parts of the Town, and it was advisable that
the Comnissioners should take advantage of
the operntioms of that Company. The pian
proposed in the Bill would enable the Come
miseioners at ouoe to light those strects with
gas in which gas could conveniently be
intraxiuced in the first instance, and lereafier
to extend the improvement to other
The Honorable and learned Member had said
that, by passing this Section, the Couneil
would enable the Commissioners (o expend
Rupees 1,76,000 upon lighting ; but the
Drainage Committee’s scheme would absorb
both the present surplus sud the proceeds
of the new taxes; and consequently the

ducing gas lighting would depend entirely
upon the produce of the special hghuag
rate now proposed, with such small sums as
they could afford in aid of the -lighting raie
from the general Muniapal Fund.

MR, GIRANT said, the Honorsbie
Mover of the Bill had obgerved, and jusdy
observed, that it would be of no avail for
the Council to empower the Coinmissioners
to spend a lakh if it did not give them the
lakh to spend ; and if the Hooorable Mem-
ber wouid propose a Clause for the introduc-,
tion of a lighting rate, to be paid by the
whole town, the whole town deriving the
benefit of the improved lighting, he {Mr,
Grant) would be most happy to suppost 1t
But the Honorable a.ndullezrned ;:demhet
opposite { Mr. Ieacock) had distinctiy pror-
EEFTM (I'.he principle upon which the Sec-
tion in questiou was based, was fallacwus,
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msotnd, and unjust.  The Honomble
Member who had the conduct of the Bill
had himself admitted. as much. He had
admitted that he was not pre to stand
by the principle of the Section, He (Mr.
Grant) recommended him to abandon the
Bection itself. The Section was nothing
more than an embodiment of the principle ;
and, consequently, gince he gave up the
principle; he ought also to give up the Seec-
fion. v

Bince this queston had been first agitated,
his (Mr. Grant’s) own opinion reganding it
had been changed in some respects. If a
pertrcular section of the town were tho-
roughly kighted; no matter by what means,
then he sbould agree to a Clzuse which
would impose a rate upon the inhabitants of
that section. If, for example, the European
ortion of the town were @ be thoroughly
ighted, let it be with gas or let it be with
oil, and the remaining portion were to be left
in ita present disgraceful state of darkness,
he quite agreed that the occupiers of houses
in the European portion of the town ought
to pay for such local lighting,  But the pro-
podel made by this Section was that, when-
ever any stroet should be Hghted with gas;
the inhabitarts of that street  must pay d
lighting rate. Now, if the Commissionets:
did their duty, they would . Tight best those
streets which were great thoroughfares:
They, therefore, would run their maina
through the great thoroughfores, and light
them with gas, He asked, why, because his
house hapﬁened to stand on a great tho-
roughfare, he should pay for lighting those
who pase through it 7 He would recom-
mend the Honorable Mover of the Bill wo
give up this Section, and to introdoce
another which would enable the Com-
missioners to light the whole town efficient-
ly-—that was to say, to light great thorough-
fares, great treets not being great thorough-
farés, andd lanes, as such places respec-
tively ought to be lighted, and to tax the

whole town eqoally for such lighting. ‘That.

wonld be proceeding upan a cotrect principle ;
and he (Mr. Gmnt) was satisfied that, on-
popular as the measure might be under any
phase, if 1t were found to rest upon a prin-
ciple which was sound, and which did justice
between man end man, it would lose much
of l¢s unpopularity.

'Hie JAMES COLVILE said, that
there was a further pround for having some
general hghting rate.  People were now bound
to pay a $ax for lighting in a particnlar mode ;
namely, by having private lamps at their gates.
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The amount so raised by the retinms
to be about Ra, 50,000. And he did not
see why, if the community was relieved, ns
by this Bill it would be relieved, from that
impost, it should not pey a lighting rate in
another shape. He was one of those who
thought that it was desirsble to have the
town better lighted then it was, He did
not suppose that there was any town in
the world of equal size and opuvience in
such 0 disgraceful state of daﬁnens. He
hed never seen any other town in the
world in which a lamp was placed on
one side cmli of aroad ! so that, if there was
no moon=light, it must deperd entirely upon
a man'sa knowledge of the geography of
the sitreet whether he went to the nght
side of the lamp post or the wrong
side,

Mgr. CURRIE said, he had not meant
to go so far in bis admission ‘as toallow that
the principle of the Section was unsound and
utijust. He had said that the plan had been
proposed as one suited to the circomstances
of the town, inasmuch as, at - present, it
would not be practicable to introduce gax
itito al the thoroushfares of the town; and
a3 gas-lighting must, urder all circumstances,
be mote efficient than oil-lighting, the occu-
piera of those streets which wauld be lighted
with gas would have to pay more than the
oecupiers of streets which would be lighted
with oil. ‘At the sume time, if the Counci]
were of uginitm' thét means ought at once to
be provided for lighting sufficiently the
whole town, the more important thorough-
fares with gas, end the rest with oil, he
should make ne objection, and should with-

' draw Section X X1V, until the next Meet-

ing of the Council, when he would bring it
forward in an amended form, If thiz were
apreed to, he would also withdraw for
the present Sections XXV, XXVILXXVII,
and XXVIII

Mg, PEACOCK eaid, upon this under-
standing, he should withdraw Lis own mo-
tion.

Tae CHATRMAN said, it appeared to
him that the tendency of Section XXIV, as
it stood, was lo impose a lighting tax of 2 per
cent. on the whole Community, since it put
no limit to the number of sireets to be taxed,

The question was then put that the
further consideration of the Section be post.

ned.
P{'Agreed to,

The consideration of Sections XXV to
XXVIII wan also postponed.

Sections XXIX to XXXIIT were passed.

k
k]
=
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Bection XXXIV provided that the Act
should take effect from the 1st of January
next.

Mg. PEACOCK satd, es it might be
necessary to re-publish the Bill, he should
move that the conslderation of this Section
be postponed,

Agreed to.

The Schedule was agreed to.

‘The Council resumed its sitting.

MUNICIPAL ASSESSMERT (MADRARB.)

Mr. ELIOTT moved that the Council
resolve iself into a Committee on the Bill “for
appointing Municipal Commissioners, and for
levying rates and taxes, in the Town of
Mgdras” ; and that the Commitiee be in-
structed to consider the Bill in the amended
form m which the Select Committee had re-
commended it to be passed.

Agreed to,

Sections I to IV were .

Section ¥ provided that one of the Com-
missioners should be an Qifbcer of Goven-
ment, and that the other two should be pet-
gons not holding office under Government,
and should receive salaries.

LegisraTive CouNCGIL.
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Mr. ELIOTT then movid that the
following new Section be inserted befor
Section VI :— :

“ The Gavernor-in-Counneid shall also appoiat
one of the said Cummissioners to be Preadent
of the Board of Commissoners.™

Agreed to.
Me. ELIOTT moved that, after the
above Section, the following new Sectinn

be introducel ;—

* The Municipal Commissioners may teceir
such allowances out of the funds to be raised
under this Act as shall be from time to lime
fixed by the Governor-in-Couacil, Provided
that the allowances for any Commissiones
shall not exceed the rate of ten thourapd
Rupees & year, if the Commissioner holds no
other appomtment or occupation ; ot the rais
of four thousand Bupees a year, if ke hokh
any other appoiniment or occupetion.™

The Section was agreed to,

Sections VIand Y1 were passed.

Section VIII was negatived.

Sections IX and X were severally passed

Section X1 was passed after an smend-
ment.

Sections XII t0 XIV  were sevenlly

Mg, GRANT asked if it would not be | passed

better to alter this Section, sc as to make it
correspond with Section ¥ of the Caleutta
Bill.

Mr. ELIOTT saad, the mtention o | Pe3s

providing that two of the three Commission-
ers should be persons not holding office under
(Government was that they should be the ex-

ecutive Comunissioners, and give their whole | P¢

time and attention 1o the Municipal affairs of
the town, m consideration of which they
would receive salaries, The Municipal funds
at Madras were vo sinall that they would not
admit of all the Commissioners being paid.

Ma GRANT said, the only effect of
substituting for this Section, a Section si-
milar to that which had been introduced into
the Caleuttz Bill would be to leave the hands
of the Madras Government free. The Section
would not fetter them at all, but they might
still appoint men holding office under Govern-
ment o be Commissioners. He did not,
however, at all mean to object to the prin-
ciple of the Section.

Mg, ELIOTE said, the modus operandi
contemplated was, as he understood, that the
executive (Commissioners should do a good
desl of the office work, by which some ex-
pense would be saved.

After some conversation, Section V was
put and negatived,

Section XV was passed, after an amend-
megzcﬁnus XVI to XVIII were sevenlly
b;duun XIX was passed after an ameund-
menSt;ctiuns XX o XXVI were sevenlly

ssed.
Section XX VII, which provided for the
commencement of the Act, was passed sfter
the tnsertion of the words and res * lat
of January 1857 " afier the words * uke
effect from and after the.”

The Schedule, Preamble, and Title were
severally agreed to,
The Council resumed its sitting,

MUNICIPAL ASSESSMENT (STRAMS)

Mir. ALLEN moved that the Couscl
resolve itself into a Committee on the Bl
“for appointing Municipal Commissiooes,
and for leying rates and taxes, in the several
stations of the Settlement of Prince of Wales'
Island, Singapore, and Malacea”™ ; and that
the Committee be instructed to consider the
2ill in the amended form in which it had
been recommended by the Select Commitiee

| to be passed.

Agreed 10,
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Becliogs '] to X XIV  mere severddly
Pﬂ-ﬁﬂ'd; ! )
Section XXV was passed after amend-
ments.

Sections XXVIto XXIX were sevenlly
passed, *

Section XXX was passed after the inser-
tion of the words and figures “the Ist of
Jamery 1857” after the words * take effect
from and after.”

The FPreamble and Title were severally

ed.
P.fIB'he Council resumed its sitting.

BENCAL MARINERS PURD SOCIETY.

Me PEACOCK. moved that the Council
resolve iseif into & Commistee on the Bil “1o
provida for the dissolution of the Bengal
Mariners' and Genernl Widows' Pund So-
ciety, and the dwsinbution of the funds be-
longing thereto” ; aud that the Committee be
instructed to consider the Bill in the amand-
ed form in which the Select Commitiee had
recommended it to bo paseed. -

Agreed to. :
throagh Compitiee with-

r
.

‘The Bill pﬂlﬁﬂ
out amendment.

The Council resumed its sistigg, )

Toae CHAYRMAN reported the Bills

which had bLeeu settled in Commiptee.

PORTRAIT OF THE MARQUIS OF -
DALHOQUSIE.

Tae VICE PRESIDENT said, al-
though very little progress had hitherto been
made in the constroction of the new Chamber
for the Legislative Counctl, he unierstood that,
when the Chamber was ready, the intention
was to make it over to the Council, not
with bare walls, bt degorated with such an
amount and description of ormaments as
should be suitable to the purposes for which
it was intended ; and that, amongst other
things, & vacaot space would be reserved for
one ar two portraits. It had heen snggested to
him, and he thought the idea an excellent one,
that no portrait oculd be more appropriately

t up in such o place than that of the
Eluhlu Lord who was the first President of
the Council ; who had devoted 50 much pains
and 30 much of his invaluable time to the
orgenization of its proceedings ; who had
prasided so frequently at its firsl sittings ;
and who, to the day of hia depariure from
thia country, had taken the deepest inierest

(Dx6.- 6, 1856, ]

“statesman who ha

gl

in its utility and its progress. IHomorable
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"Mambers - would remembor how, when
taking his leave of the Councl Hia
Lordship had said that he had sat by .
its cradie, and watched its growth ; and he
(the Vice President) was sure that, though .
the Noble Lord was now fur away from
us, he continued to take quite as great
an interest as before in all that concerned
India and this Cooncil in particular,

He begged to mention that, at the ssages-
tion of the Government of India, the Court
of Directore had undertsken to sand out the '
Portraits of all the Governors General, which
were wanting lo complete a full historical
geries of the eminent men who had held
that distinguished office from the time of
Warren Hastings downwards, to be placed
in the Governmeni House in Caleutts ; and
he had reason to believe that, if sach sheuld
be the wish of the Legislative Council, the
Executive Government would readily “take
the opportunity of applying for a second
Portrait of the Marquis of Iﬁlﬂmuéie,' to he
placerl fn the Legislative Council Chamber.
He thaught that it would 'be gratifying to
every present Member of the Council if such
a painting were placed there, and he was
sure it ought o be of isterest to all
succeeding Members to havt ’ prominently
before them the portrait of the at

IP directed the energies
of this country for s0 many yeams, and
under whose auspices the order and system
of this Council were first inaugurated. Being
in this belief, he had taken the liberty of
bringing the present motion as set down in
the Orders of the Day before them, and
he begaed now to submit for the consider-

ation of the Council

“ That s Message be sent {o the Governor (e-
neral in Council, conveying the request of the
Legislative Council that application be mado,
to the Honorable the Conrt of Directors for a
Portrait nf the Marquis of Dalhousie to be
placed in the new Chamber of the Coaneil,”

The motion was agreed to.

JOINT-STOCK COMPANIES,

Mr PEACOCK moved that the Bil]
* for the incorporation and regulation of Joint-
Stock Companies and other Associations,
either with or withonl, limited liability of the
members thereof” be referred to  Select
Commitice consisting of the Vice President,
Sir James Colvile, Mr, Elioit, Mr. Allen,
and Hey Peacock,

I AEI"E‘E‘{I io,

2 x
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NOTICES OF MOTIONS,

Mz. ELIOTT gave notice that he would,
on Saturday pext the 13th instant, move the
third resding of the Bill “ to compnise in
one Act the provisions necessary for the
mssessment and collection of Municipal rates
and taxes in the Towns of Caleutia, Madras,
and Bombay, and the several stations of the
Settlement of Prince of Wales’ Island,
Singapore, and Malacca.”

And of the Bill # for appointing Muniar-
pal Commissioners, and for levying rates
and taxes, in the Town of Madras.”

Mg. ALLEN gave notice that he would,
on the same day, move the third reading of
the Bill “ for appointing Municipal Com-
missioners, and for levying rates and taxes, in
the several stations of the Settlement of
Frince of Wales' Island, Singapore, aud
Malacen.” L

LAND CUSTOMS (BOMBAY.)

Mz, LEGEYT moved that a communi-
cation received by him from the Government
of Bombay be laid upon the table and
referred to the Select Committze on the Bill
“ to make better provision for the collection

of Land Customs in certsin Fnreign Fron- |.

tiers of the Presidency of Bombay,’
Agreed to.

NOTICE OF MOTION.

Mr. PEACOCK gave notice that he
would, on Saturday the 20th instant, move

the first reading of a Bill to give effect l‘-n|

the Penal Code of India.
The Council adjourned.

Saturday, December 13¢h, 1856.

PRESENT ;

The Hooorable J. A. Dorin, Vice-President, in the
Chair,

Hon'ble Sir J. W. Colvile,; C, Allen, Eaq.

Hon, Major Geunl. J. Low.[ P. W, LeGevt, Eaq.
Hon, J, P. Graat, E. Curtris, Eag. end
Hoa. B, Peacock, Hon. Sir A. W. Buller.
D. Eliott, Esq.

HINDO) POLYGAMY.

Tat CLERK presented the following
Petitions praying foz the abolition of Hindoo

Polygamy : — ’

LEGIFLATIVE QOUNCIL.

Dintriety Bill, 676

A Petition of Hindoo Inhabitante of Res-
hira and its neighborhood.

Two Feutons of Hindoo Inhabitants
of Caleutta,

A Pettion of Hindoe Inhabitants of
Bancoorah,

S JAMES COLVILE moved that
these Petitiona be printed.
Agreed to,

PORT.DUES.

Tae CLERK reported that he bad s
ceived from the Govemnor of the Sinik
Settlement & communication forwarding o
letter from the Chamber of Commeres of
Singapore on the proposed levy of harbowr
dues at that port.

Mr. ALLEN moved that these papes
be printed.

Agreed to,

'OLICE (PRESIDENCY TOWNS, &c)

Ter CLERK also reported that he ha
received from the Governor of the Strait
Settlement two communications relative i

Act XIIT of 1856 (the new Police Acl)
Agreed to,

ABKAREE REVENUE (BENGAL)

o

vernor General was brought by Mr, Pescock
and read :—

MEBSAGE No. 87,

The following Message from the Go-

| The Governor (General informs the Le-
gislative Council that he has given his assent
to the Bill which was passed by thew o
the 15th November 1356, entitled, “ A
Bill to consolidate and amend the law relat-
ing to the Abkaree Revenue in the Pre-
sidency of Fort William in Beagal.”

By order of the Right Haonorable the Go-

vernor General, pey e
CECIL.-BREADON;,

Secretary (o the Gowt; of ' e,

o al o

Forr WiLLiamM,
The 9th December, 1856.

SONTHAL DISTRICTS:

Me. CURRIE moved the first reading
of a Bill “to amend Act XXXVIIof
1835 (1o remove from the operation of the

 general laws and ngu]aﬂuns nerf‘.a.hl d;lstmi-i



